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NOTES OF THE REGPS113Y I 
	

ORDERS OF THE TRIBUNAL 

1.ORDER DATED 18-2-2002. 

Heaal Mr.A.S.Nafldy,learri& CGUnSeI for 

the applicant and Mr.S.3.Jena.1ar:ned ASC for 

 

- the Respondents at length. 

The applicant was appointed as Gr.jjj 

fitter on 2. 9.63.He gained further prontionts 

tLe post.f Gr.1e II fitter and Gr.i fitter 

w.e.f. 1.3.1991 and 3.7.1%5 respectively 

vide Annexures-2 and 3. His grievance is that 

conseut upon his promotion to Gr.I fitteri 

post w.ef. 3.7.35,his salary has not been  

correctly fixed right upt• 15.4.98.w&f 

15.4.98 he has been correctly placed in the 

pay 	grade of .5000-8300/- and the designation 
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given is masterC rafternan (Ann exu re-4) In 0 rder t. 

seek redressal of his grievance,the applicant has 

	

\J' 	
filed representation On 19.3.2001(Anre) 

cç \ç 	
and 13,4.2001 (Anrlexure_6).There has been no 

	

-'" 	 rescense from the RespondentS. 

Having regatd to 	the submissi•fls 

CL Lj-'A Q9. 

IS?2 iz 
I 	 ' 

made,We find that the interest of justice will 

be duly met if the present OA is diS1OSed Of 

at this very stage with a direction to the 

Respondents to disp•se .f the aforesaid 

representations with a speaking and reasoned 

order within a maxijmlm period of two months from 

the date of receipt of a copy of this order. 

we direct accordingly. 

A CODY of the present O.A. will also 

be forwarded to the Respondents for consideratiofl 

as a part of applicant's represfltatiofl. 

The OA hands disposed of in the 

af.resaid terms.NO c•sts. 
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